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enough justification to remove the
difficulty of these officers.

I thank you for the few minutes’
extra time that you have given me,
but my hon. friend Shri Sonavane who
is sitting here just now is reminding
me about the new zones. At the time
when the Railway Minister announced
the formation of the new zone, I asked
a question in this House as to what
was going to happen about the diffi-
culties of the staff, and the hon.
Minister had saig that the facilities
for the staff would far outweigh the
difficulties. My hon. friend Shri
Sonavane is reminding me that the
people there in Sholapur are very
much agitated on account of the parti-
tion of the division. The creation of
the new zone has only been announc-
ed, and I do not know how much time
it will take to come into existence, but
I hope that at the time of the actual
creation of the new zone, the hon.

Minister will look into all these
difficulties.
Mr. Deputy-Speaker: We shall re-

sume this debate after the questions
on the calling-attention-notice which
we shall take up now.

1648 hrs.

CALLING ATTENTION TO MATTER
OF URGENT PUBLIC IMPORTANCE
—Contd.

INTRUSION OF PAKISTANI PEPSONNEL
iNTo Kurcu—Contd.
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The Minister of External Affairs
(Shri Swaran Singh): Sir, about the
placing of the statement on the Table
of the House I am entirely in the
hands of the House, and if the House
wanteg me to read it, it would have
given me pleasure. (Interruptions)
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Mr: Deputy-Speaker: Order, order.
You can come to the criticism.

Shri Swaran Singh: About the other
things that the hon, Member has
asked, one thing is whether any road
has been built and it so, what ig the
length, I want to clarify that there is
no road at all. What has happened is
this. Vehicles when they passed over
certain tracts, left those impressions
and that is the track, In the 1st para-
graph I have said that. The Pakistani
patrols and our patrols were patroll-
ing this area. In the north of the track
they prevented the patrolling of our
patrols. This is the type of thing which
was described in the first paragraph
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bt the statement. Although the
emarcation pillars are not fixed there
in that sector, the actual boundary is
well-defined and it has always been
in our de facto possession and our
patrols had always been patrolling to
the north of the so-calleq track which
is nothing but the impression lefy by
the passing vehicles. That is the
correct position.
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Shri Swaran Singh: I do not know
the motive of the Pakistan Govern-
ment-—whether there is o0il or no oil,
our territory is our territory, I think
we will be really compromising our
stand if we were to say that it is on
account of oil that we attach import-
ance or do not attach importance for
lack of it.

Shri ‘Alvares (Panjim): He has
already compromised his position by
not driving them out.

Shri Swaran Singh: One thing I
would like to make clear. There
should be no misunderstanding about
it. On this side there has not been
demarcation because at the time
when the Ministrial meeting took
place between Pakistan and us about
this sector of the border it was agreed
between the itwo Ministers that each
side’s case will be studied and final
agreement will be arrived at as a
result of further discussion. Our de
facto position has been there, It is our
case that the de facto position has
been altered.
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Shri Swaran Singh: I have stated
clearly in the statement that the
Pakistani claim on this par{ is not
acceptable to us, ang that we have
always ‘been in possession of it.
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Mr. Deputy-Speaker:

down.

Shri Swaran Singh: It is easy to
deal with these interruptions because
no one knows what he is saying,
except that he is feeling excited. The
matter is important. Let us not be
unnecessarily excited. If there is any
point he wants to urge, I am here to
answer. '

So on this question, I have made
the position quite clear. He has raised
this point again and again as to
whether we will be prepared to place
on the Table copies of the protest
notes. At a suitable stage, we will
gertainly share this information with
this hon. House. It has been the
custom before also thai these notes
exchanged, if they relate to matters
like - ‘this in which the House s
interested, are laid on the Table. But
we would like to take some time to
consider, and we will then, at an
appropriate stage; place copies of the
notes exchanged on the Table.
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Shri Jashvant Mehtg rose—

Mr, Deputy-Speaker: You are not 1
signatory.

Shri Jashvant Melda (Bhavnagar):
My name is there
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Shri D, C. Sharma (Gurdaspur): In
the first place, there ig' the intrusion
into our territory. In the second
place, there is the building of a new
track. In the third place, there is
patrolling of the Pakistani army or
armed forces or police in our area,
which is our territory. In the fourth
place, there is concentration of fur-
ther Pakistani forces across the fron-
tier which has been reported at
Maro, Bedin and Rahim ki Bazar. In
view of all this, considering the fact
that this border has also become sen-
sitive like all other borders with
Pakistan, what steps the Government
is going to take to see to it that what
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is de fadto ours remains iours and
should not become a matter of pro-
test notes and counter-notes between
Pakistan and India.

Shri Swaran Singh: I agree that
we have to protect the border and we
are protecting the border. There
should be no misunderstanding on that
score. If any intrusion takes place as
it has taken place here, then the steps
that we have taken are the correct
steps. We hope that as a result of
this the intrusion will stop and if
necessary we can have a meeting at
the highest level. It is quite normal
that in such cases where intrusions of
this type take place they should be
handled in this manner at the diplo-
matic level, as we are dealing with it
now. On the question which he has
repeated again and again I want to
clarify the position, lest there be any
misunderstanding. Tt is not a fact
that any of our people were either
beaten or driven away. It is true that
even after this Pakistani intrusion has
taken place, they have been patrolling
in certain parts. So there is no ques-
tion of any one being beaten or driven
away.
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Mr. Deputy Speaker: You can ask
only one question and mot two.

Shri Kapur Singh (Ludhiana): I
have cartfully read the statement laid
on the Table of the House by the hon.
Minister, which reveals an interesting
story of inefficiency and ineptitude.
There is only one question that can
be put in different forms and  in
different phrases. The question I want
to put is this. Have we ever actively
occupied Kanjarkot area, do we do
so now, and if so, how is it that our
international boundary areag as Aksai-
Chin are repeatedly occupled unnoti-
ced by us till we are left with no
remedy but that of verbiage?

Shri Swaran Singh: One thing I
want to make absolutely clear. We
should not draw a parallel of what
happened in Aksai Chin and it will
Jbe wrong really to link this with that
Secondly, in this Kanjarkot area, as
it is called, there is a fort in ruins and
there is nothing particular to occupy
as such, It is not an area in which
there are any buildings or any such
thing. It is described as a fort in
ruins and there is no habitation either
near about. Therefore it is a topo-
graphical point of description and the
way of having it under our de facto
control has been that there has been
continuous patrolling and that had
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been continuing. From the other side
also they had never come into this
side of what is de facto ours and they
had also agreed to it as the correct
boundary between Kutch and Sind.
So, it is a case of intrusion, not of
occupation, and our method of keep-
ing these various areas at the Pakistan-
Indian border has been that we have
got our pickets at various points and
the patrolling goes on. That is the
visible assertion of our possession.

‘Shri Hari Vishnu~ Kamath (Hosn-
angabad): Intrusion is the first step
to occupation.

Shri Kapur Simgh: My question has
been evaded. The hon. Minister tells
us that continuous patrolling goes on,
and yet in the same breath he admits
that Pakistanis have implanteq their
permanent feet in this area. How are
these two statements reconcilable?

Mr. Deputy-Speaker:
manent.

It is not per-

Shri Kapur Singh: If it is not per-
manent, then it is a distortion.

Shri Himmatsinhji (Kutch): I will
not try to draw any parallels, but I
will remind you of the incident on the
same border.in the case of Chhad Bet
which took place some years ago.
Pakistani forces intruded and when we
went there, they had to withdraw. I
want to know what concrete steps
Government want to take to vacate
this aggression that has taken place.
That is the answer we want, It is no
use talking Why don’t we take firm
action? This report says the iIntrusion
first came to the notice of the Gujarat
border police on January 25. Today
is the 3rd of March. Two months
have passed, and we are still talking.
When are we going to take action?

Shri Swaran Singh: This is in itself
action to take the matter up and try
to solve it without a clash 1f it can be
avoided, and I would still urge that.
whereas T respect the sentiments that
are expressed, we should certainly do
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our best to see that the actual de facto
position is not altered.

Shri Harish Chandra Mathur
(Jalore): De facto and de jure.

Shri Swaran Singh: if that is solved
by the steps that we have taken, well
and good. Otherwise, we can think of
other things. Let ug not unnecessarily
jump over the first step. That amounts
to the adoption of a posture which 1s
not very helptul.. That I would
strongly urge upon the hon. Members.

Shri Kapur Simgh: On a point of
order.

Shri Alvares: But there is no deny-
ing of the Pakistani occupation of the
territory.

Shri Himmatsinhji: Our  patrols
are being obstructed by the other
side. Therefore, we should see that
our patrols are not obstructed, and
if they are obstructed, we will have
to stop it by force, What is the use
of talking?

Shri Jashvant Mehta: The Gujarat
Home Minister has made a statement
in the Gujarat Legislative Assembly
that Pakistani intruders had entered
into- our territory 20 miles from the
Indian border. Secondly, here the
hon, Minister has also stated that
there is the border police, but the in-
-trusions are still continuing. Thirdly
‘the statement refery to the
concentration of Pakistanl forces on
the border. Fourthly, the hon. Min-
ister has stated in the statement that
the Gujarat Government continued the
patrolling of the area. I want to ask
whether it is the responsibility of the
Gujarat Government or the Govern-
ment of India to defend this 300 miles
long border. There is not a single
man from the defence forces there.
When Pakistan is concentrating its
army. T want to know what steps
Government is taking to push them
out and defend the whole 300 miles
long border which is defenceless.
There is not a single man from the
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armed forces and you cannot rely upon
the border police. When such intru-
sions have taken place and the Pak-
istani army is concentrating on the
border, why is the Government of
India not handing over the defence
of this border to our armed forces and
concentrating our forces there?

Shri Swaran Singh: Several things
have been lumped into this. On this
issue I would like to say clearly that
there is no conflict of approach bet-
ween the Government of Gujarat and
the Government of India

Ultimately, it is the responsibility
of the Government of India to safe-
guard the integrity of the borders.
That ig a responsibility which we
squarely take upon ourselves. It is
a normal practice that police pickets
are posted at various'places. So, if
there is anything more serious, then
only the defence forces come in.

Shri Jashvant Mehta: Pakistan is
concentrating its army,

Shri Swaran Singh: 1 wag hearing
the hon. Member with great atten-
tion. I would request him to permit-
me to explain that. There is no con-
flict between the particular appro-
aches,

Shri Hari Vishnu Kamath: At
heart, there i8 no confliot.

Shri Swaran Singh: This is a nor-
mal way of protecting our borders
that police forces are there and if the
police forces face any serious
trouble or serieus danger, then, ulti-
mately, the defence forces also move
m,

As regards the other thing which he
has quoted from the statement of the
Home Minister of Gujarat, I would
like to check up that because, I do
not think, he has said anywhere
that the Pakistan Police went to the
depth of 20 miles.

Shri Harl Vishnu Kamath: That
is very serious.
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Shri Swaran Singh: In fact, it is
not true that Pakistan has occupied
Kanjarkot fort an area of 21 sq.
mileg within our territory, May be
you are omitting the negative! He did
not say anything to the effect that
they are to the depth of 20 miles or so
and it is a fact that they have not at
all moved to that depth, even upto
that. The track which is described
here as the one beyond which they
are not permitting the Gujarat Police
Forces to patrol is South of Kanjarkot.
Kanjarkot itself is about 1300 yards
from the border. It may be a mile or
so south to that fort which we do not
accept. Our view is that it is an un-
tenable claim by the Pakistanis. We
do not accept that.

Shri Jashvant Mehta: Sir,
point of clarification. I have to get
that point clarified. I have got the
copy of the Home Minister’s statement
here with me.

Mr. Deputy-Speaker: . When the
Minister denies that, you should take
it,

Shri P. R, Patel (Patan): In Gujarat,
there wag @ custom line between Sind
and Kutch-Kutch was a State then
angd that custom line is within the
border. It was called ‘custom line’
and now there is a pucca road, Now
they have come inside our territory to
the south of Kanjarkot area accord-
ing to your statement. I want to
know whether you have got army or
not. If you have got army, why don’t
you send the army? I also want to
know whether we can use that army
or we can only negotiate like cow-
ards. What are you going to do?

on a

Shri Swaran Singh: I think that it
is not justified to call us by name.
There is no question of being cowards.
We have to defend the territory; We
have, therefore, to do everything to
protect that. I am sure that cowardice
is not repelled by using strong werds.
(Interruptions). About the presence
or otherwise of the army I would not
angwer anything because questions
about the presence or absence of
mrmy (Interruptions).
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Shri Hari Vishnu Kamath:
are not in public interest.

They

Shri Swaran Singh: We should not
discusg them here.

Shri Hari Vishnu Kamath:
leak out some day,

It will

Dr. M. S. Aney (Nagpur): I want to
put a question.
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Mr, Deputy-Speaker: The hon. Mem-
ber is not signatory to this. (Interrup-
tions). The House stands adjourned
to meet tomorrow at 11 AM.

17.15 hrs

The Lok Sabha then adjourned till
Eleven of the Clock on Thursday
March ¢4, 1965/Phalguna 13, 1886
(Saka)
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